1 'Re. Nationalisation of

RAJYA SABHA

Wednesday, the 9th July, 1980|the
18th Asadha, 1902 (Saka)

The House met at eleven of  the
clock, Mr, Chairman in the Chair.
RE. OATH TAKING
MR. CHAIRMAN: Oath t=king.

(Interruptions)
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MR. CHAIRMAN: My, Jha, please sit
vn. Yes, Mr. Yadav.
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MEMBERS SWORN

1. Shri Hukmdeo Narayan
(Bihar)

2. Shri Jaswant Singh (Rajasthan)

Yadav

STATEMENT BY MINISTER .

Correcting Answer to Starred Ques-

tion 209, Regarding 0i] Exploration in

new areas, put in the list for the 23rd

June, 1980 and laid on the Tabfe on
the 26th June 1980

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR!I VEERENDRA PATIL): Mr.
(hairman, Sir, with your permission,
I would like to make the following
sta’ement: —

In reply to part (b) of the guestion
citeq above the figures of Rs. 192.20
crores for on shore and Rs. 29544
crores for offshore were given as the
tota] outlay proposed for 0il expicra-
tion during 1980-81.

On subsequent ceck-up it came to
light that the above mentioned figures
were incorrcet and the correct figures
should be Rs. 64.10 crores and Rs. 49.13
crores respectively, The error com-
mitted earlier is regretted.
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Bengal Chemicals 2
NATIUNALISATION
BENGAL CHEMICALS

SHRI BHUPESH GUPTA (West
Bengal): Sir, I have a question te
ask. The Hon'ble Minister had writ-
ten to us that he would bring for-
ward the Bill for the nationalisation
of tne Bengal Chemicals. You have
done it. But 1 thought you would
bring the Bill before this House so
that we could have passed it. I hope
this will be passed during this Ses-
sion,

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): So far
as nationalisation of Bengal Chemi-
cals is concerned, it i under active
consideration of the Government.

SHRI BHUPESH GUPTA: But you
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have included it in the Bills. You
have announced it,

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal): When
the Janata Government was there,

they decided to have jt. They visited
the place, appointed some people ta
go through the accounts and then it

was announced publicly that it has
already been taken over. Now  you
say it is under active consideration.

We want to know at what stage the
consideration is.

SHRI BHUPESH GUPTA: T am
very glad, Sir. I place it before you.
In a paper that you circulated, we
got this as one of the Bills. And,
again, it is under active consideration.
For how many years will this gesta-
tion of consideration be? I cannot un-
derstand. Tt is almost four years. I
think it should deliver the goods now.
It is high time the baby is delivered.
Mr. Bahuguna gave the assurance
that would be soon done. Now you
still say it is under active considera-
tion,

MR. CHAIRMAN: You have
your point,

SHR! BHUPESH GUPTA: Sir, you
kindly see the dictionary and tell us
what the word “active consideration”
means in terms of the calendar year.
Doeg it mean halt a century?
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